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MINISTRY OF FINANCE

(Department ofRevenue)

ORDER

. NewDelhi, the 12thMay, 2005

8.0. 665(E).—In exercise ofthe powers conferred by Sub-section (l) ofSection 3 ofthe Conservation ofForeign
Exchange and Plevenfion ofSmuggling Activities Act, 1974 (52 of 1974), the Central Govermnent hereby specially empowers
Ms. Kameswaxi Subramanian, Joint Secretary to the Government ofIndia, for the purpose ofthe said Section.

[F.No. 671/18/2001-CUS. VH1]

N. M. KRISHNAN, Dy. Secy.
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